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JTiiday th e  19th  day  of H a y  20C0( ^9-5- 2000)

PR£J£1TT

The H o n 'b l e  S h r i  J .V .ii.S .G .aA 'rT rtJE jiY U Lu , ll^

and I
The  lio n 'b ie  S h r i  o .IlA^TICC .v.vSA.̂ Al'i K 2  a£-(A)

O .A ,^xo i 6 2 3  of 1992

0 .P .G o y a l  . .  A p p l ic a n t  

V s ,

1 . U n io n  of I n d i a  through  

G e n e r a l  Manacjer

N o rth e rn  .^a ii ';ay^  B roda  il^use. I’ d

2 . The C h ie f  A d m i n i s t r 't i v e  'U ffic e r  

C e n t r a l  O r g a n is  t i j n  for  

In a i a n  nail',;ays  

n i a k  B ridre^  Ne:; D e lh i

; ii)3lhi

I l/IT ..orXshoos

3 , The C h ie f  -'orlcs M a n a .e r ,  Kortherti R a ilv ;ay  

LocQm otive  W orlcshep,Char Bacjh, Lucl^novj

4 . The P r i n c i p a l ,  S u p e r v is o r y  T r a in in g  C e n t r e , 

Moj-'thjrn Rail'.v'ay, C h a^b a g h , Luclanivj

..Respondents

;i /s  N .X .A g a n j a l  

K .P , J r i v .  stcjva 

R atnesh  L a i

H r .A .K .C h - t u r v e d i

. Acvocrtje fo r  t h e  a p p l ic a n t s

A d v o c 't e  t o r  t h e  resipondcnt:



Order:Pronjuncec by the lion’ble Shri S,M^^IC2C*iVAS*'jJ/M

ilillBjiiCA)

The applicant v;as vt’orlcing as, a Lectures: in 

the year 1986(Us.700-90C) in the Systans Technical
I CiA.Cfc(_

SchoolClate: on rena:neci as Super viiorjf Tr cining^ s ^ e e d ) ,

I
Luckno\j, It  is his grievance tliat‘l^e vjas served vjith

an order dated 18 ,6 .1986^refi'erting him to the grade

of Rs,550-750.It  is further staged tJiat his selection

'■d. thjtoigrade of R s ,700-900 v;as cancellea through an earlier

^ I
proceeding dated 12 .3 .1986, VJhen he represented the 

matter to the authorities^ his re-:uesl vk s turned down - 

vide letter dated 25 .11.1991 . It  is J|i/!3(er these cir- 

cumstnnccs the applicant has ccme befbre the Tribunal

see>cing to quash the three impugned orders and to direct

the respondents to -egularise him as Lr.Lecturer in
c on s eq"ue n ti al

the gr;de of Rs .700-900# vdth all/service and monetary 

benefits.

2, The respondents have filed  a detailed reply 

resisting the claim of the applicant. It  is  stated that

the applicant v;as initially sppointec as a Laiboratory 

Assistant on 7 .1 .1958 in the pay scale op Rs.60-; 

in the Systens Training S^itfT2 v;hich i s  Ao\v renaned

.150

as Supervisors Trtdning Centre. The applicant was later
i

pranoted to officiate as Asst,Lecturer(Rs,425-700)

i
with ef-ect from 1 .1 ,1970 . It  is  stated that the

I
qualification for the post of Lecturer/Sr jLecturer

1
is a degree in Engineering or equivalent mo. for the

post of As S t .  Lecturer it is B.Sc(Physics) yith 3 years

experience or a diploma in Mechanical Sngirieering with

3 years esgperi^ence. The applicant is only post-Graduate
degr ee 

/holder in Sociology.

3. It  is further staced that tlie applicant '.-̂as granted 

one time relaxation in respect of his educational



qualification for the post of Lecturer(Ss.550-750) ,

It is  also stated that he was Wrongly allovjed to officiate 

as a Sr,Lecturer with effect fran 22.loj|l983 and later

on the applicant was r evertec with effect f rctn 18,6.1986.
i

It is also stated that tl'ie applicant had stired on attain, ng 

the age of superannuation on 31.10.1992,

4 . We have heard the learned counsel for both sides 

and perused the r ecords.

5 . The short point for consideration is whether the 

respondents are justified in reverting the applicant

fraa Sr,Lecturer(Rs.700-900) to the gradj of LecturerCRs.550- 

750) or not. It  may be noted t h t  the conlLition relating

to educational qualification was relaxed j^hen the applicant

v;as promotsd to tirie post of Asst.Lecturer^Annexure A-4) .

After working in the grade of Lecfearer about 6 years

his c se v;as considered for filling up the post of Sr,

Lecturer and v;as prcmoted to the grade of |r s . 700-900.

In this connection it is pertinent to mention th^t the

respondents were a-.’ore that the applicant |was not qualified

as ^ r  the prescribes standards .But one time relc-jx ti->n

with regard to e ducati >nal qualification vias Qiven in

favour of the applicant. It  is unaer thesejthe appliccjit 
Sr» I

was posted as/-^ecturer in the grade of Rs.700-900 with

effect fran 22,10.1983.

6 . It  may be noted that vjhile ex ininln§ the case 

of ad hoc app^inteients the Railvjay Board h^d issue.

I
directions - vide their letter dated 21.5.1966 th.:t the 

ad hoc appointUGnts should not be allo\;ee Iso continue 

beyond 12 months and in any Cc-.ae not beyond: 13 months.

It i s further nentioned that on completion ijof 18 months 

either the persons should be declared suit:^le for retention 

in fee grade or should be re/erted because of his/her

4

^hsuit-bility. Airther^ any person who is permitted to continue 

satisf-ctory work of more than IS months will be co firmed.



In the instant case fxna that the ap2>licant '.;as

1
promoted to the erode of Rs,700-900 %’ith' ef-ect frcni

2 2 , 1 0 , 1 9 9 3 ,  T h e r e f o r e  t h e  1 8  m o n t h s  p e r i o d  \ j a s  o v e r  b y  

a n d  ^  ”  1 1

r t p r i l  I 9 8 5 ^ a s  p e r  t h e  R a i l v m y  B o a r d ' s  c i i r c u l a r  c i t e d  s u p r a
I /

the applicc-nt is deemed to have been conilrmed in that

post since he continued oeyond 18 monthJ in tiie post of

Sr.Lecturer. Therefore^ the order of the r'jespond^nts

in reverting the .pplicznt by a letter datfd 18.6.1986

is -;ithout any basis and contrary to the instructijns of

tlTe Railway Board on the subject,

7. In the liyiit of the diccussion above t’e hold that

1
the eppliccnt sucjeeda and the follo'.dng orders ere passed:- 

(a) The iinpugned orders date; 18 ,6.1986, l|.3 .1986 

and 25.11.1J01 a^e set aside,

Cb) The applicant is  entitled 2or arreai-s oi£ pay and allouan-
Ij

ces and arrears arising out of revisi;>n of retircil bene-Iitu. 

The a-rcars arising out oL the .-jbove counts |sliall be 

paid to the applicant \.’ithin three months from the date 

of -tceipt of a copy j £ this order by the re^ponaents.

8. The OA is allo'aed to the extent in d ic ^t^  

no orL.er as to costs.

above idth
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